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of such notice to the Tribunal with copy of such representations shall

simultaneously be served to the Applicant Company, failing which, it shall be

presumed that the Officiat Liquidator has no representations to make on the

proposal.

15. The Applicant Company to file an alfidavit of service in the Registry proving that

all the directions, as stated above, have been duty comptied with.

16. Ordered Accordingly.

M. K. SHRAWAT
MEMBER (IUDICIAL)

PANTULA MOHAN
MEMBER (JUDICIAL)

Date: 08.08.2017
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